for the applicant thet after he was acguitted as per

¥

C.A.N0.418/95.

JUDGMENT Dt:3,4,95

(AS FPER HON'BLE SHRI JUSTICE V.NEELADRI RAC, VICE CHAIRMAN)

Heard Shri K.K.Chakravarthy, learned counsel
for the applicant and Shri G.Pxarameswara Rao, lwmarned

standing ccunsel for the respondents,

2. The applicant was engaged as Wgtchman on cesual
besis in 1986 in the office of R-I, He was not again
engaged after he was arrested on 19.12.1989 vhen the

motor in the farm of R-T was stolen., It is statec

the order in CC 150.319/90 on the file of J.M.F.C.,
A
West and South of Rangareddy Districﬁﬂ EnLregard to

theft, he filed 8 representation on 21,7,1994

Dy

the sai
to R-2 reguesting for his reengagement. This CA was
filed praying for direétion to the resporndents to
re-engage the applicant as cesuakl labeurer by zllegi
thaet his representation referred to supra is not
disposed of. g
| e -
3, In the circumstances, the OA id disposed of

a2s under:-

R-2 has to dispose of the representation dat
21.7.1994 of the applicant expeditiously and prefer:

by 30.6.1595. It is needless to say that if the ap



ig going to be aggrieved by the order to be pessed by

R-2, he is free, if so advised, to file am application

under Section 19 of the Administretive Tribunals Act,

4, The OA is ordered accordingly at the aémission

stage., No costs./
~ - ‘ KD

(R . RANGARAJAN) (V.NEELADRI RAO)

"*-L MANEER (BDMI.) VICE CHATRMAN s

' \__,l ‘DATED: 3rd April, 1995. :
dictation. ﬂ?v¥ﬂ%L»-
: Open court T R5 -

Deputy Registrar(J)CC

|~

VEn
To

1. The Director, Rice Research,
Ministry of Agriculture,
~Govt.of India, Re jendranagar,
Hyder abad~30.

2. The administrative Officer,
Directorate of Rice Research,
Rajendeanagar, Hyderabad-30.

3. The Farm Superintendent,
Directorate of Rice Research,
Rajendranagar, Hyderabad~30.

4, One copy to MIr.K.K. Chakravarthy, Advocate. CAT, Hyd.
5., One copy to Mr.G.Parameswara Rao, Standing Counsel, CAT.Hyd.
6. One copy to Library, CAT.Hyd.
7. One spare copy.
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TYPED BY
' COMPARED BY APPROVED B*f

+ IN THE CENTRAI:ADMINISTRATIVE TRIBJNJJ
HYDERABAD BENCH AT HYDERaBAD

o ’ ' . ._/ .
,THL HON‘BL&. MR.JUSTICE Vv, NEEL’sDRI RAD-
VICE~ CHAIRMAN
AND
THE HON'BLE MR.R.RANGARATAN: M(7D M)

HDATF_‘.D = 3 Y1905,

. GRRERAIUDGMENT :

M. A, /R.A, /C. A, No,

O. .?-\...Nc‘a._ \_;iqi\ng\'\/

T, ALNo. (W, P, . )

€ -

P

Admltted and Interlm direct ioris
‘ 1ssue@

Allowed.

Dlsposed of WLth dlrectlons.

. Dlsmlssed A-Lowﬂlm.(_ﬂ,. OA Cd-y”ftj _'

Dismlssed as w1thdrawn |
Dismissed for default,

Ordered/Rejer teadl.

No.corder-as to costs,






